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Let me tell you that in our office meeting
this moming, many Members just wanted certain
Special Mentions to be made. Now we have only
today and tomorrow for Special Mentions when
I am giving all the Members chances to speak
so that no party is left out. So, it was decided
that we would sit today from twelve to two,
whatever we can finish today, and tomorrow the
rest will be finished. So, we should not intrude
into the time of the hon. Members who want to
make Special Mentions. And the Minister will
make a statement on this issue, including your
points, sometime in the afternoon.

DR. ALLADI P. RAJKUMAR: Thank You,
Sir.

MR, CHAIRMAN: Mr. Gurudas Das
Gupta... (Interruptions)...
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The Finance Bill has to be passed today.

MR. CHAIRMAN: That is alt right. If the
Members want, and the statement has to be
made, the Members will have to sit long, till 9
O’clock; 1 don’t mind. For today and tomorrow,
there will be no lunch hour, and all the Special
Mentions will be fininshed today and
tomorrow. Now first is Mr. Gurudas Das Gupta.

SPECIAL MENTIONS

Decision of Madhya Pradesh
Government to Handover Diamond
deposits in Behradin Block in Raipur
district to Mumbai based Diamond
Consortium for exploration and
exploitation of Diamonds.

SHRI GURUDAS DAS GUPTA (west
Bengal): Sir, 1 am raising a maiter of great
public importance. The Madhya Pradesh
Government, in my opinion, has given on lease
a precious diamond ore mine for prospecting
to a private sector company which appears to
be a front company of Australian and South
African multinationals, in total violation of the
mining rules and laws of our country. It appears
from facts that the diamond ore mine is situated
in Behradin block of Raipur district of Madhya
Pradesh. Tenders were invited by the
Government of Madhya Pradesh. The National
Mineral Development Corporation had also
given its tender. but that tender was rejected
absolutely illegally. The deal has been given
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{0 an unregistered consortium floated by
diamond merchants who are residing in
Bombay who are having very serious political
clout with the administration and the
Government. My question: why did they reject
the tender of NMDC? The NMDC's tender was
rejected because the State Government wanted
to have 11 per cent of the unsubscribed eugity
which is illegal for a State Government to
demand. Secondly, they wanted royalty which
comes to more than 10 per cent which is more
than the mandatory quantity of royalty that can
be asked as per the law passed by the
Parliament of this country. Secondly, the
leasing permission for prospecting has been
given or sought to be given by the State
Government without prior permission of the
Central Govemnment as is statutorily required.
The.total tumover of such diamond ore would
come to Rs. 35,000 crores. Sir*, the contract
is being awarded to a consortivm or a firm
which is unregistered. It means thereis enough
scope for having suspicion in the deal that is
tried to be struck. The total turnover is
estimated to be Rs. 35,000 crores. What is the
new company going to invest? The new
company is going to invest Rs. 50 to Rs. 60
crores only. But, why hasn't the same contract
been given to NDMC? We are always told that
the public sector will be given a level playing
ground, They had fulfilled all the preconditions
laid down by tender rules. Their fault is that
they did not agree to the demand made by the
Madhya pradesh Government to give

- unsubscribed capital and to give them more

than 10 per cent royalty. Thirdly....
MR. CHAIRMAN: Your three minutes are

over.

SHRI GURUDAS DAS GUPTA: Sir, just
one minute more.

SHRI VAYALAR RAVI (KERALA): Sir,
the State Government wants more money.
(Interruptions).

SHRI GURUDAS DAS GUPTA: But it is
against law. My friend should know that
Parliament has passed a law.

SHRI VAYALAR RAVI: Sir, the State
Government wants more money. They want
more revenue. What is wrong in it?
(Interruptions). It is not correct.

SHRI GURUDAS DAS GUPTA: Sir, they
can demand more money. But that demand
should be as per the law. The mining law of
our country stipulates that payment towards
royalty should not be more than 10 per cent. If

*Expunged as ordered by the Chair
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the Madhya Pradesh Government wants more
than 10 per cent, they should approach the
Central Government. It is for the Central
Government to make necessary amendment in
the law to make it a legal transaction. The
National Mineral Development Corporation is
a blue-chip public sector company. It is having
surpius funds of Rs. 300 crores. It is running
diamond ore mines in other parts of Madhya
Pradesh also. Therefore, there was enough
expertise. There was enough money. There
were enough resources available with the
NMDC. Even then it has been discriminated
against.*

Sir. I request the Governimerit not to give
permission to them.

SHRI JIBON ROY (West Bengal): Sir, [
associate myself with this.....(Interruptions)
without speaking on it, I am associating myself
with it.

SHRIT.N. CHATURVEDI (Uttar Pradesh):
Sir, I also associate myself with this Special
Mention...

MR. CHAIRMAN: Let Mr. Raghavii speak.
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MR. CHAIRMAN: Mines is a subject

whicir comes under the Government of
India....(Interruptions)
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*Expunged as ordered by the Chair.,
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SHRI GURUDAS DAS GUPTA: It is a
Central subject. It is not a State
subject...(/nterruptions)

MR. CHAIRMAN: It is a Central subject.
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SHRIVAYALAR RAVI: Sir, I am on a point
of order. (Interruptions) My point of order is
this. Sir, you mention=d that it is a Central
subject. If it is a Central subject and the entire
mining is under the control of the Central
Government, it is for the Government of India
to prohibit...{Interruptions) The point which !
am making is that mines and minerals are with
Statz Governments. [t is for the Central
Government to  piohibit the State
Government...(Inierruptions)

SHRI GURUDAS DAS CUPTA: Sir, |
would like to say that the hoi. Members is
completely misinformed. The mining lease can
be given by the State Government. But it
requires the prior permission of the Centrei
Government...(Interruptions}

SHRI VAYALAR RAVI: That is a different
aspect...(Interruptions)

SHRI PRANAB MUKRERJEE(West
Bengal): Sir, you kindly go through the record.
Mr. Gurudas Das Gupta has brought an insinuation
that there was some exchange of benefit*.

Please go through the record. We are
allowing everything to go on record. The
Member was addressing the Chairman. He was
not addressing a Minister or the Government.
Apart from this, he has also brought
insinuations against the State Government,

SHRI GURUDAS DAS GUPia:™

MR. CHAIRMAN: The langnage :: not
good.

SHRI GURUDAS DAS GUPTA: i had
been used, Sir...(Jnterruptions) If it is 3o, then
I am withdrawing it...(Interruptions)*

Sir, kindly go through the Lav: that we have
passed. It requires prior permission.

SHRI PRANAR MUKHERIJEE: Which
Law?

SHRI GURUDAS DAS GUPTA: Sir, the
Mining Law.

SHRI PRANAR MUKHERIJEE: There are
at least half a dozen mining laws

SHRI GURUDAS DAS GUPTA. Sir, ] am
saying that prior permission of the Central
Government is obligatory. Without its
concurrence.....(Interruptions)....



205 Special

MR. CHAIRMAN: Please, please.
.{Interruptions)... Has the Central
Government given the permission?

SHRI GURUDAS DAS GUPTA: Sir, [ am
requesting the Central Government not to give
the permission. That is my submission. My
submission is, the Central Government should
not approve of this illegal contract being
zwarded to a foreign company. That is my
point, Sir. 1 am within my right 1o say it.
..(nterruptions)... 1t should not give the

apnroval . {(ZnrerTuptions). .

SHRI PRANAB MUKHERIJEE: He has no
right to make an insinvation against the Siate
Coverament,

SHRI GURUDAS DAS GUPTA: Sir, it is
obvious...

SHRTPRANAB MUKHERIEE: Sir, you go
through the records. He said, "Benefits”. He
rust prove it. ..(Interruprions)...

SHRI GURUDAS DAS GUPTA. I said that
ihere is 2 suspicion. My suspicion is bound to
be there because it has been done
illegally....(Interruptions)...

SHRIPRANAB MUKHERIJEE: Sir, you go
through the records . ...(Jnterruptions)..

MR. CHAIRMAN: Let me say something.
They have raised a point of order. 1 will
certainly go into all those things, and then give
my ruling. Till then the Special mention is
suspended. ...{Interruptions)...

SHRI RAGHAVII: Sir, T am quoting the
rules. ...(Interruptions)...
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SHRI GURUDAS DAS GUPTA: 8ir, it
cannot be. it shoeld ot be suspended.
..{Interruptions)...

SHRI FRANAB MUKHERIJEE: He cannot
level an aliegation against the State
Government . ...(/nterruptions)... He has no
business to do it. - (fateyruptions)...
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MR, CHAIRMAN: Piease sit down,
Adnterruprions) ...

SHRIGURUDAS DAS GUPTA: Sir, I have
a point. Please listen to me. Sir, this House
had discussed through a Calling Attention the
Bailsdita iron-ore mines of Madhya pradesh.
The Members of this House discussed the
matter at length. At that time, the law was
52Ying... .. {Interruptions)...

SHR! PRANAB MUKHERIJEE: Sir, 1
raised a point of order and you have given the
ruling. ...(/nierruptions)...

MR. CHAIRMAN: Mr. Gurudas Das
Gupta, please listen to me. He has raised to a
point of order. 1 will take a decision on that.
Beiore taking a decision, you can also give your
piint of view. Then, 1 will take a decision. No
maore discussion on this and all that has gone
on record will remain suspended till T give a

* decision.

SHRI RAGHAVIL: Sir, I am quoting from
the Act itsellf,

MR. CHAIRMAN: Now we take up the
next Special Mention.---(3986™).... & =1
Idt %... 300 ww ghm, R w1 A A
{ET8NH) ...

SHRIK.R. MALKANI(DELHI): Sir, I have
given my name to associate with it.

MR. CHAIRMAN: No, no.

SHRI K.R. MALKANI: Sir, this is my
solemn appeal. This is a very dubious deal.
Within hundred days of elections
due.....(Interruptions)...

MR. CHAIRMAN: I hope the hon.
Members must have heard what 1 have said.
They have raised a point of order about the
whole discussion on this issue. I cannot give
my ruling immediately. I will go into it. Only
when [ allow it, then it can be raised. Not now.
...(Interruptions)...

SHRI RAGHAVIL Sir, [ want to speak on
the point of order itself.

MR. CHAIRMAN: Nothing now.
Everything is suspended....(Interruptions)...
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MR. CHAIRMAN: On this very Special
Mention, everything is suspended.
...(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI (Tamil
Nadu): Sir, this Special Mention has taken 25
minutes. ...(/nterruptions)...

MR. CHAIRMAN: Now the next Special
Mention — Shri C. Ramachandraiah.

Almatti Dam

SHRI C. RAMACHANDRAIAH (Andhra
Pradesh): Thank you for giving me an
opportunity to raise this very important
question. Sir, Krishna river is the blood-line
of Andhra Pradesh. It is not only a source of
water, it is also a part of the culture of Andhra
Pradesh. Sir, in 1977 the dispute of the riparian
States of Krishna was settled by the Bachawat
Tribunal. As per the Krishna Water Disputes
Tribunal award, Kamataka has been allocated
700 TMC and Andhra Pradesh 800 TMC. There
is a particular basin called Upper Krishna in
which Karnataka Government was permitted
to utilise 160 TMC of water. Now they have
been trying to utilise 428 TMC by constructing
a project called Almatti which ha. not been
permitted by the Tribunal. Sir. when the
Government of Karnataka specificaily
requested to create an Ayacut under Almatti,
the Tribunal has categorically rejected the
demand and they have gone on record saying
that the Almatti project is only a carry-over
project of Narayanapur. Now, the effect of this
project will be that the entire agricultural
system needs to be changed in Andhra Pradesh.
There will be a loss of 27 lakh MT of
fcodgrains per annum inAndhra Pradesh which
costs Rs. 1,632 crores and a loss of 2,800
million units of power, which costs Rs. 550
crores.

Sir. the dispute has been there for the past
one decade. We have been requesting the
Karnataka Government umpteen number of
times to provide hydrological feedback which
is a precondition in the award but we are very
sorry to observe that the Karnataka
Government has not cooperated and we have
been trying to get the information. Now, the
project which has been permitted up 10 412
metres, the Karnataka Government is
constructing it up to 528 metres.

Sir, this will enable them to utilise 428
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TMC. The reason that has been extended is
that they shall not use even a drop of water
more than 700 TMC allocated to the State.
They say that the increase of Almatti dam
height up to 528 metres is solely for hydro-
power generation. Sir, it is an accepted thing”
that irrigation should have the priority over the
power generation. The grievance is with the
Government of India, not just with the
Government of Karnataka. It has abetted the
Karnataka Government in going ahead with the
illegal construction in Upper Krishna Project
by allowing it to obtain the World Bank aid in
1989 and by issuing environmental and.
investment clearances to go ahead with the
project; also, by providing Rs. 114 crores under
the accelerated irrigation benefit programme,
to complete the project. Sir, this is an award
given by the duly constituted Tribunal on the
subject. It should be honoured by the State. A
riparian State, just because it happens to be
the upper riparian State, is trying to utilise
maximum water over and above what has been
allocated to it. The entire irrigation system is
going to be spoiled in Andhra Pradesh now.
We have been appealing to our brothers in
Karnataka but they are giving a deaf ear; it is
to the total detriment of Andhra Pradesh that
this project is being constructed. Unfortunately,
the Central Government is also abetting.
Karnataka Government is the perpetrator of this
Constitutional violation and the Central
Government is the abetter. Sir, we want to bring
to this august House this fact so that this sort
of a thing is arrested. Though there is no
allocation of water to this project, the hon.
House should observe that the Central
Government has given loan. It has provided
financial assistance. In this way it has abetted
the Constitutional violation. This has to be
stopped. We demand from the Government that
the loan has to be taken back and all the
clearances which were illegaily given by the
Central Government should be revoked.

Thank you, Sir.

MR. CHAIRMAN: Mr. H. Hanumanthappa.
(Interruption) I will call one by one.

Mr. H. Hanumanthappa ...(Interruptions)...
You speak one by one...(Interruptions)...

SHRI H. HANUMANTHAPPA
(Karnataka): Sir, one more Member wants to



